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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 17" September, 2018.

L. A. BILL No. 17 of 2018

A BILL FURTHER TO AMEND THE CODE OF CRIMINAL
PROCEDURE, 1973, IN ITS APPLICATION TO THE STATE OF
ANDHRA PRADESH.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-ninth year of the Republic of India as follows :-

1. (1) This Act may be called the Code of Criminal Procedure (Andhra  Shorttitle extenc;:
Pradesh Amendment) Act, 2018. : commencemagnt.

(2) Itextends to the whole of the State of Andhra Pradesh.

(3) Itshall come into force on such date as the State Government
may by notification, in the Andhra Pradesh Gazette, appoint.

2 In the Code of Criminal Procedure, 1973 (herein after referred to as Amendment of
the Principal Act) in section 441, in sub-section (1), the following words section 441,

Central Act 2 of
shall be added at the end, namely,- 1974,

319/18J. F1 (1]
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (3) of the Bill authorize the Government to issue notification in respect of

matters specified therein and generally to carry out the purposes of the Act.

Such notification so issued or made, which are intended to cover matters mostly of
procedural in nature are to be laid on the Table of the both the Houses of the State Legislature

and will be subject to any modification made by the Legislature.

The above provision of the Bill regarding delegated legislation is thus of normal type

and are mainly intended to cover matters of procedure.

KOLLU RAVINDRA,
MINISTER FOR LAW & JUSTICE,
SKILLDEVELOPMENT,YOUTH,
SPORTS,UNEMPLOYMENT BENEFITS,
NRI,LEMPOWERMENTAND RELATIONS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT OF
- =0 99 UF 1HE RULES OF PROCEDURE AND LUNDUCT OF
BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY,

The Code of Criminal Procedure (Andhra Pradesh Amendment) Bill, 2018, after it is
passed by both the Houses of the State Legislature may be reserved by the Governor for the

consideration and assent of the President, under article 254 (2) of the Constitution of India.

KOLLU RAVINDRA,
MINISTER FOR LAW & JUSTICE,
SKILL DEVELOPMENT,YOUTH,
SPORTS,UNEMPLOYMENT BENEF ITS,
NRI,EMPOWERMENT AND RELATIONS

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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